HIGH COURT OF JAMMU AND KASHMIR

CIRCULAR

No.: [9 Dated: 28 ©5. 2020

Issuance of advance cause list, identification of urgent matters

& notification thereof:

1. In the advance list, out of matters listed in the “For Admission”

category, only urgent cases will be taken up for actual hearing.

2 Counsels/litigants shall submit to the office of the Registrar
Judicial concerned, the details of the case requiring urgent hearing (/tem
No., Case No., Cause title and date of its listing) in advance by 3.30
P.M. of the Saturday preceding the week for which the cause list has

been circulated.

3. The urgency memo shall be accompanied with a copy of the
notice served upon the counsel for all the opposite parties and a

certificate of service.

4. The Registrar Judicial shall scrutinize the urgency propounded

and determine as to whether the case requires urgent hearing or not.

3; The list of urgent matters for hearing so identified in the above
said manner, shall be notified for information of all concerned one day

prior to the listed date before the end of the office hours.

6. In case a request for urgent hearing is rejected by the Registrar
Judicial, the request for hearing may be mentioned before the Judge
concerned by submitting a mentioning memo to the Registrar Judicial.
The Registrar Judicial shall draw up a list of such memos which shall

be taken up by the judge before commencing the hearings for the day.

T In the event any Advocate has to cite any Book at the Bar, he
shall digitally submit the list and copy thereof to the Registrar Judicial
while exercising his/her above said option and the Registrar Judicial
shall, in turn, entrust the same to the available staff member in the

Court concerned.





















